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N

Original Application No. 159/2023

Slpdan.

Wmﬂ Narendra Kushwaha & Anr.
radun;

& Applicants
Versus
Union of India & Ors.

Respondents

AFFIDAVIT of Manuj Goyal,
aged about 36 years, S/o Shri
Ghanshyam Aggarwal, presently

as  Commissioner,
Mumclpﬂl Corporation,
Dehradun.

| Deponent

1, the above-named deponent do hereby solemnly affirm and state on
oath as under: -

1 That the deponent is presently posted as the Commissioner,
Municipal Corporation, Dehradun and is competent o sign and

swear the instant affidavit.

2) ‘That this Hon’ble Tribunal vide its order dated 24.03.2023 was

pleased to issue the following directions: -



3)

4)
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3. Let notice of the application be issued to the respondents

requiring them to file their reply/response to the same within two

hs by e-mail at judicial- i in the form of
searchable PDF/OCR Supported PDF and not in the form of
Image PDF.

That in compliance of the aforesaid order of this Hon'ble
Tribunal, the instant response affidavit is being filed by the

answering respondent.

‘That the Khasras under encroachment and illegal construction as
alleged by the petitioner in the instant application are Khasra Nos.
437,464, 438, 441Ka, 317 Ka and 463Ka.

That with respect to the encroachments alleged on
aforementioned Khasras, the submission of the answering
respondent s that in view of aforementioned application,
inspection was conducted on 26.05.2023 by the officials of
Nagar Nigam. During the said inspection it has been found that

| there has been no encroachment on Khasra No. 437, Khasra No.

463 Ka, Khasra No. 464, and Khasra No. 441 Ka. However,
encroachment was found on Khasra No. 317 Ka admeasuring
0.0295 hectares and Khasra No. 438 admeasuring 0.0157
hectares. In this connection a copy of the inspection report dated
26.05.2023 along with site photographs is annexed herewith as
Annexure No. 1 to this affidavit.




by ®
6)  That it is imperatij I2—ing to the knowledge of Hon’ble
Tribunal that earlier there was encroachment on Khasra No. 441
Ka admeasuring 0.0719 hectares in form of Pucca Construction
and boundary wall which has duly been removed on 22.12.2022.
In this connection photographs showing the demolition of the
structure raised on Khasra No. 441 Ka are collectively annexed

herewith as Annexure No. 2 to this affidavit.

7)  Thatas far as the encroachment on Khasra No. 317 Ka and Khasra
No. 438 is concemed, in compliance of the order passed by the
Hon’ble High Court in WPPIL No. 36/2021 Ajay Narain Sharma
Versus District Magistrate, Dehradun & Ors. and WPMS No.
12822021 Sonam Rathi & Ors. Versus Collector District
Magistrate District Dehradun & Ors. due opportunity of being
heard has been given to the concerned persons and notice dated
01.07.2023 have been issued as per due process before the removal
of the encroachment. In this regard, notices dated 01.07.2023
issued gua Khasra No. 317 Ka and Khasra No. 438 are collectively

annexed herewith as Annexure no 3 to this affidavit.

¥\ That with respect to other averments stated in the application

iy, AR ;} regarding failure and wrong demarcation and mutation of records
&7 it is submitted that the same falls within the purview of the
Department of Revenue and the answering respondent is not the

concerned authority to comment on the same.

9)  Thatall the averments made in the application qua the answering
respondent, are not admitted and the petitioner is put to strict

proof thereof.
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10) Thxllhedaponr,mis1s§s1bleGuvemmemservamhavingthe
highest regards for the Hon’ble Tribunal and orders passed by
them. The d has always made his

out the orders passed by this Hon’ble Tribunal in its letter and

spirit and shall continue to do so in the future.

Deppnent

Verificatios

1 Manuj Goyal, do hereby solemnly affirm and verify on oath
that the contents of the above affidavit in paragraph nos. 1, 3, 5(P),
6(P). 7(P), 8,9 and 10 are true to my personal knowledge and those in
paragraph nos. 2, 4, 5(P), 6(P) and 7(P) are based on the perusal of
records. Nothing material has been concealed and no partof it s untrue.

&
ily , Aman Rab, Advocate, do hereby declare that the person making this
affidavit and alleging himself to be deponent is the same person known

to me from the perusal of the Aadhar Card No. 4389 5954 5955 of

T Deponent
!

deponent Manuj Goyal which he produced befor

Solemnly affirmed before me on this 05 My o July, 2023 at about by

the deponent who has been identified by the aforesaid advocate.
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Thave satisfied myself by1 A.ing the deponent who understood

the contents of this affidavit, which has been read over andexplained to
him.

Notary

This amnav s o ogore g
shr
whoi en(med oy shnZ% lae: ud
at Doiwala Dehradun .n
Birend@Pingt
Adwvocate:
Doiwale, Dehradun
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JATNAMA
BEFORE THE NA’ (GREEN TRIBUNAL, DELHI
Original Application No. 159/2023

Narendra Kushwaha and Anr.
Applicant

Union of India and Ors.
Respondents

KNOW AIl to whom these presents shall come that I, Manuj Goyal, Commissioner,
Municipal Corporation, Dehradun, do hereby appoint Aman Rab, Advocate, hercinaficr
called that Advocate's to be My/our Advocate s in the above-noted case and authorize
them/him:
To act, appear and plead in the above noted case in this Court or in any other Courtin which
the same may be tried or heard and also in the appellate Courts. To sign, fil, verify and
resent pleadings, applications, appeals, cross-objections, or Petitions for execution, revierw,
evision, withdrawal, compromise or other petitions replies, objections affidavits or other
documents as may be deemed necessary or proper for the prosecution of the said case in all
its stages. To file and take back documents. To withdraw, or compromise the said case or
submit 1o arbitration any differences or disputes that may arise touching or in any manner
relating to the said case. To take out exceution proceedings. To deposit draw and receive
moneys, cheques and grant receipts thercfore and to do all other acts and things which may
be necessary (o be done for the progress and in the course of the prosecution of the said case.
To appoint and instruct any other legal Practitioner authorising him to exercise the powers
and authorities hereby conferred upon the Advocate whenever he may think fit to do so and
sign the power of attorey on my/our behalf, And I'We the undersigned to hercby agree to
ratify and confiim acts done by the Advocate or his substitute in the matter my/our own acts
asif done by me/us to all intents and purposes And /We the undertake that Tiwe or my/our
ld appear in the court on all hearir d will inform the Advocate
for appearance when the case is called And /we the undersigned do hereby agree not to hold
the Advocate or his substitute responsible for the result of the said case in consequence of
his absence from the Court when the said case is called up for hearing or for any negligence
of the said Advocate or his Substitute. And Iiwe the undersigned do hereby agree that in the
event of the whole or any part of the fee agreed by me/us to be
i id, he shall be entitled to withdray the prosecution of the said case until
the same is paid up. If any costs are allowed for an adjournment, the Advocate would be
entitle
TTNES

same,
WHEREOF I/we do hereunto set my/our hand to these presents the contents
been me/us 1§ 03 July, 2023,

imissioner/
tion, Dehradun)
7K. No. 365/07
75837090945

ID: aman@rabs.in

Dehradun.



